SMT. ZOYA HADKE. JOIN

BEFORE

T SECRETARY & LEG
AUTHORITY(Notary)

By Speed Post.

AL ADVISER & FIRST APPELLATE

(Under Section 19 of RTI Act, 2005)

MINISTRY OF LAW & JUSTICE, DEP
ROOM NO. 422, “A” WING, SHASTRI

EE R ]

ARTMENT OF LEGAL AFFAIRS
BHAWAN, NEW DELHI 110001

Appeal No.26/JS&LA(ZH )/NC/2015

IN THE MATTER OF:

Shri Naresh Kumar,

204. Gali No. 7, 30 Feet Road,
Govind Vihar,

Karawal Nagar, Delhi-110094.

Central Public Information Officer ( N)
Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhawan

New Delhi— 110001

09.02.2015

Versus

ORDER

Appellant

Respondent

The instant appeal dated Nil received on 12.01.2015 has arisen out of RTI application dated
30.08.2014 by which the applicant had sought the following information:-

il

What action has been taken with respect to complaint dated 23.03.2013 against Notary

Public Sh. Lal Bihari Mishra, having registration No. 6793, Shop No. 22, DDA Market,
Near Gagan Cinema Road, Nand Nagri. Delhi-93?

What action has been taken against Deed Writer Sh. Kalu Ram A ggarwal, having office

E-60/146, Opposite to Gagan Cinema, Sunder Nagri, Delhi-93?

Whether any investigation/enquiry was conducted with respect (o the complaint dated

23.03.2013, if yes, kindly supply the enquiry report?”

2

The CPIO, vide letter dated 27.10.2014, has provided the following information to the applicant:-

“] & 3.1t is informed that clarification was sought from Shri Lal Bihari Mishra, Advocate &
Notary vide this office letter dated 29.09.2014 but no comments have been received till
date. A copy of the same is enclosed herewith for information.

by the Notary Cell.”

In respect of action against Shri Kalu Ram Aggurwal, no action is required to be taken



ERE

3L The appellant/applicant has not appeared in response 1o the Notice dated 30.01.2015. In his
appeal he has stated that CP1O be directed to give complete information. The CPIO, Notary Cell, has not
filed any reply, however, has appeared before me and informed that in response to the complaint dated
23.03.2013 made by the applicant/appellant. comments had been sought from the concerned Notary vide
letter dated 29.092014. However, no reply has been received and the same was returned back
undelivered. A fresh letter in this regard has again been sent on 02.02.2015 to the Notary concerned.

4, After careful examination of the matter, | am of the considered view that the information asked
for by the applicant/appellant has been provided by the CPIO. Information with regard to enquiry report
on the complaint can only be provided on completion of the enquiry. Hence the appeal is dismissed.

5 In case, the Appellant is aggrieved with this order, he may file a second appeal before Hon’ble
CIC. 2 Floor, August Kranti Bhawan, Bhikaji Cama Palace, New Delhi-1 10066, within the time period
as prescribed under the provisions of RTI Act, 2005.

The parties be informed accordingly.

Hodke |

(Zoya Hadke)

Joint Secretary & Legal Adviser &
First Appellate Authority

Date: 09.02.2015

Copy to:-
Shri Naresh Kumar, 204, Gali No. 7, 30 Feet Road,Govind Vihar, Karawal Nagar, Delhi-110094.

1
2. DLA & CPIO (Notary), D/o Legal Affairs, Shastri Bhawan, New Delhi-110001. (0-t) Lane eﬁa/ﬂ.-.—
s RTI Cell, D/o Legal Affairs, Shastri Bhawan, New Delhi.
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% ; Department of Legal Affairs
IMPLEMENTATION CELL
K\g\"‘ [ 15 ) Shastri Bhawan, New Delhi
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g Dated: 05 {2+-30AY
oy
A OFFICE MEMORANDUM
Subject- Information Sought by $has. Nasesh. Murewas under
RTI Act, 2005.

Enclosed herewith is a RTI application dated QQ& (received on @R+ 12241
in this Department) of S}Q&J \Q@@@.&&QMM@&V) %W&,&ﬁﬁ\m\)’\&q&gm

[
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It is requested that the information may be furnished directly to the applicant as per
provisions of the RTI Act, 2005, under intimation to the undersigned.

2, Fee has/has not been received in this Department.
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(US & CAPIO)
S Ph. No. 23389127
v
The CPIO,
Nolagy Qabl

D/o Legdl Affairs.

Copy to: &V&? \:‘}M\}F\UMVV,&\Q \Rgﬁ\;})@ e bow S TR
Gl we 3 =R L e Fodimd Vas, pasawardis Moges.

b, a9y,
b - e‘@fequesﬁzﬁ to contact the said authority for requisite information.
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FIRST APPEAL UNDER

eV

SECTION 19(1)

THE RIGHT TO INFORMATION ACT, 2005.

The Additional L.A.

Department of Legal Affairs

Ministry of Law & Justice
Room No.422A, 4 Floor,

I. D. No
(For official use)

Shastri Bhawan, New Delhi-110001.

The First Appellate Authority

Under Right to Information

Act, 2005,

Name

and Address of the

Applicant.

Naresh Kumar

S/o Late Sh. Deep
Chand R/o 204, Gali
No.7, 30 Feet Road,

Govind Vihar, Karawal

Nagar, Delhi-110094.

(I) (a)Name & Address of

the Central Public
Information Officer
against the decision of
whom the appeal is

preferred.

(b) Date of Application.
() Date of Reply from
PIO/CPIO.

Smt. Poonam Suri
Deputy Legal Advisor

CPIO, Govt. of India,

Ministry of Law &

Justice, Department
of Legal Affairs
(Notary Cell), Room
No.439A, Shastri
Bhawan, New  Delhi-
110001.

17 9. 2018

27.10.2014 but it was




including number, if any, |dt. 27.10.2014 having

against which the appeal |no.

is preferred. F.No.5A(303)/2014-NC

BRIEF FACTS LEADING TO THE APPEAL :

That mother of applicant has got purchased 200
sq. yds. land in the year 1985 by appellant by
from his hard earned money, out of which 50 sq.
yds. land was given to another brother of the
appellant by his mother. Suddenly there was some
eye problems to mother of the appellant due to
which his sister namely Suman had taken in good
faith that she will provide medical treatment
but she allured the mother of appellant and
conspired to grab the 50 sg. yds. land in her
name. She asked the appellant to get 50 sg. yds.
land to his name by way of WILL and as such on
08.06.2009 sister of appellant and her relative
as well as her husband already contacted one Mr.
Kalu Ram Aggarwal and got prepared another
family WILL deed in her name, when appellant
reached there then Kalu Ram asked to appellant

to aget affix seal in his wvpassbook and endorse




10 K.M. and some time was spent at bank at
Karawal Nagar, thereafter he came to them, then
they asked that put signatures very soon as the
time is going on and in this circumstances he
understood that he is signing family WILL deed
for his name and came from there and after some
time it is known that Kalu Ram Aggarwal and Lal
Bihari Mishra conspired to prepare ahother
documents i.e. Family WILL in the name of Sﬁman,
due to which the appellant is facing litigation
without any cause of action and his property is
being grabbed by one Mithlesh who is sister-in-
law (Nanad) of Suman. Written complaint dt.

23.03.2014 was made to Law Minister, Govt. of

T

India but no action has been taken. Hence the
information was sought by the appellant about
the action taken against Kalu Ram Aggarwal and
notary Sh. Lal Bihari Mishra. Copy of cowplaint

dt. 30.03.2013 is being enclosed herewith.

That thereafter the appellant sought
informations but incomplete information was

given by the CPIO. Copy of RTI application



B

GROUNDS OF APPEAL

(i) That no inquiry report was

submitted [/

supplied by the CPIO and also the fact that

when no comments was sent by Lal Bihari Mishra

with respect to letter dt.29.09.2014, then

concern officials were silent with respect to

complaint dt. 23.03.2014.

If the appeal is preferred
against deemed refusal, the
particulars of the application,
including number and date and
name and address of the Central
Public Information Officer to

whom the application was made.

Prayer or relief sought.

CPIO be directed
to give complete
information to

appellant.

It is therefore prayed that appeal be admitted

with direction to CPIO to furnish complete

information.
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To,

The Public Information Officer,
Ministry of Law Department,
Govt. of India, Shastri Bhawan,
New Delhi-1.

Kindly furnish the following information
under R.T.I. 2005.
1. What action has been taken with respect
to complaint dated 23.03.2013 against
registration No.6795, Shop No.22, DDA
Market, Near Gagan Cinema Road, Nand Nagri,
Delhi-93 ?

2. What action has been taken against Deed
Writer Sh. Kalu Ram Aggarwal, having office
E-60/146, Opposite to Gagan Cinera, Sunder

Nagri, Delhi-93 2

3. TWhether any investigation/enquiry was
conducted with respect to the complaint
dated 23.03.2013, if yes, kindly supply the

enquiry report ?

Post order No. of Rs.10/- dated

is attached herewith.

éﬁﬁﬁTkz;ﬁﬂi Yours

(Naresh Kumar)
S/o late Sh. Deep Chand
R/o 244, Gali No.7, 300 Foora Rasd
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] F.No. 5A(303)/2014-NC
Government of India
. Ministry of Law & Justice
. Department of Legal Affairs
(Notary Cell)

Hpokkk

R.No, 439A, Shastri Bhawan, New Delhi-1 10001
Dated : the 27t Oct. 2014
To
Shri Naresh Kumar,
R/o H.No. 244, Gali No: 7,
/30 Foota Road, Govind Vihar,
Karawal Nagar, Delhi-94.

Sub:  Your Application dated 30.08.2014 seeking information RTI Ac!t, 2005 - reg.

With reference tAcS‘ your RTI 'c'ipplicanion dated 30.08.2014 received in Notary Cell on
10.10.2014, following is the information seught by you: |

[SLNo. | Question | ‘ Reply
11 "What action has been taken with respect to | 1 & 3.1t is informed that clarification was
\ | complaint dated 23.03.2013 against Notary sought from Shri Lal Bihari Mishra, |
‘ Public Shri lal Bihari Mishra, having Advocate & Notary vide this office
registration No. 6795, Shop No. 22, DDA letter dated 29.09.2014 but no |
Market, Near Gagan Cinema Road, Nand comments have been received fill |
Nagri, Delhi-93. : ‘ date. A copy of the same is enclosed )
% herewith for information. _i]
2 What action. has been taken against Deed | 2. In respect of action against Shri Kalu
Writer Shri Kalu Ram Aggarwal, having office Ram Aggarwal, no action is required
'E-60/146, Opposite to Gagan Cinema, Sunder to be taken by the Notary Cell.
Nagri, Delhi=93? =
ts Whether any investigation/enquiry  was \
| conducted with respect to the complaint dated \
| | 23.03.2013, if yes, kindly supply the enquiry )
L report? ‘ ) |
2. If you are not satisfied with the information furnished herewith, you can prefer first appeal to

the Appellate Authority within 30 days of receipt of this letter at the following addvess: ¢
Smt. Zoya Hadke, Addl. LA,
Department of Legal Affairs,

' Minstry of Law & Justice, :
Room No. 422A, 4! Floor, : '
Shastri Bhawan, New Delhi-110001
: Y . A ’,‘AJ‘
g

X~ - (Poonam Suri)
; e -

L =y Deputy Legal Advisor &
SR SN, e
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- FNo.5(1385)/08-NC
Ministry of T.aw & Justice
Department of Legal Affairs
Notary Cell
: Shastri Bhavan, New Delhi
[ ‘ : . Dated 29.09.2014
To ot b
Shri Lal Bihari Mishra
House No.95, Main Road .
Phase 4, Lok Vihar, Shiv Vihar
Delhi 94
Sub: Complaint made by Shri Naresh Kumar, 1/o Karawal Nagar against you for

making forged documents.

A Complaint dated 23.03.2013 has been'.;received in this departmerit against you. The
complaint has been made by Shri Naresh Kumar, r/o Karawal Nagar. The contents of the
complaints are self-explanatory.

2 The allegations made against you prima facie, constitutes-a_professional misconduct and
attract action under the provisions of Notaries Act, 1952 and Notaries Rules, 1956. You are
hereby directed to offer your explanation/comment on the above stated allegation within 14 days
of receipt of this notice. . Copy of the above ‘said complaint is enclosed herewith fot ready
referznce. " ; ‘ ™

1

TGN {2

(Poonam Suri)
Dy. Legal Advisor& CA






